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In the High Court Of Kerala

Case No : Writ Petition (C) No. 17368 Of 2021

Radha. P APPELLANT

Vs

Quilandry Service Co Operative Bank Ltd RESPONDENT

Date of Decision : 11-03-2022

Acts Referred:

Citation : (2022) 03 KL CK 0088

Hon'ble Judges : Sathish Ninan, J

Bench : Single Bench

Advocate : Sakir.K.H

Final Decision : Disposed Of

Judgement

Sathish Ninan, J

1. Repayment of the credit facility availed by the petitioner from the respondent
Bank was defaulted. Thereupon, Ext.P2 demand notice was issued by the Bank
calling upon the petitioner to take steps for closure of the account. The petitioner
seeks for the benefit of One Time Settlement Scheme, which is presently in force.

2. Inspite of service of notice on the respondent, there is no appearance.

3. It is noticed that, even in Ext.P2 demand notice, the bank has intimated the
petitioner that he can seek the benefit of the Navakeraleeyam One Time
Settlement Scheme.

4. In the light of the above it is ordered that, if the petitioner approaches the
Bank with a request seeking the benefit of Navakeraleeyam One Time Settlement
Scheme, the same shall be considered in accordance with the scheme and
appropriate orders passed. The petitioner shall make available a copy of this
judgment before the respondent for compliance.

The Writ Petition is disposed of as above.
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